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!mendous reorganisation even in the 
ltter of railway movement because 
, find that, in the past, railway lines 
ve been laid with particular refer-
Ice to a particular type of crate and 

that. Now all the steel industries 
ve come in that part. One-third 01 

railway system is involved in 
)ving the raw materials to the steel 
,mts and the finished products from 
e steel plants. gaAin coal, alro the 
oduction Of which is now eoing to 

doubled, will have to be moved in 
proper way. It is no use saying 
lether the Railways are responsible 

the cOalrnines are reSpOnsible ... 

SHRI ATAL BIHARI VAJPAYEE: 
iwalior): Both are responsible. 

SHRI T. A. PAl: I am prepared to 
lmit that both are responsible to 
tisfy the needs of the community. 
T e shall do our best to do so hy 
'oper coordination. 

MlR. DEPUTY-SPEAKER: Now, 
lpers to be laid on the Table., , 

SHRr SHYAMNANDA!'l' MISHRA: 
e has not clarified about steam coal. 
hat was the question (Interrup-
Jns) 

MR DEPUTY-SPEAKER· I would 
lien to you later, not now. Let the 
lpers be laid on t1le Table. 

Mr, Patnaik. 
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AVAL CEREMONIAL, CONDITIONS OF 
·ERVICE AND MISCELLANEOUS (THIRD 
NlJ FOURTH AMENDMENT) REGVLA-
:ONS, 1973, AND INDIAN NAVY AUXI-

U:ARY SERVICE REGULATIONS, 1973 

THE DEPUTY MINISTER IN THE 
lINISTRY OF DEFENCE (SHIRl J. B. 
ATNAIK): I bee to re-Iay on the 
'able a COpy each of the following 
rotiflcations under section 185 of the 
lavy Act, 1957:-

(1) The Naval Ceremonial, Coil. 
ditions of Service and Mis-

Reaulations, 197a (Hindi aull 
English versions) published in 
Notification No. S.R.O. 12(E), 
in Gazette of lndia dated the 
27th July, 1973. 

[Plcu:ed in Librurll. See No. LT-
5363/73J. 

(~) 'lh<! Naval Ceremonial, Con· 
uit.ons 01 Service and Mis· 
et:llaneous (Fourth Amend· 
ment) Reeulat;ons, 11173 (Hinch 
and English versions) publish. 
ed in Noti/ieation No. S.RO. 
13(E; in GazeUe of India 
dated Ihe 3rd Aueust, 1973. 

[Placed in Libral·lI. See No. LT-
5460/73]. 

(3) The Indian Naval Auxiliary 
Service Regulations, 1973, pub-
lished in Notification No. 
S.RO. 232 in Gazette of India 
dated the 1st September, 1973. 

[PLaced in LibraTl/. See No. LT-
;';620/73J. 

RAILWAY PHOTECl:IOIII FORCE (AMEN. 
MElIIl') RULES, 19.7:1 

THE DEPUTY MINISTER IN THE 
M,tNISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): I beg to 
lay on the Table a cavy of the Rail-
way Protection Force (Amendment) 
Rules, 1973 (Hindi and English ver-
sions) published in Notification No. 
G.S.R. 448(E) in Gazette of India dated 
the 20th SePtember, 1973, under sub-
section (3) of section 21 of the Rall-
WilY, ProtectiOri Foree Act, 1957. 

[Placed in Library. 'See No. LT-
5693173J. 

STATEMENT SHOWING ACTION TAKEN BY 

GOVEIINMENT ON VARIOUS ASSlTRANCES, 
PROMISES AND UNDERTAic:NGS 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRIB. SHANKA-
RANAND): I beg to lay on the Table 
the following atatements showing the 


